
Annexure A 

Broad eligibility conditions and terms of reference 

Major eligibility conditions and terms of reference for concurrent audit 
assignment are stated as under. However, the Bank reserves its right to amend / 
modify any condition and Bank’s decision in this regard will be final. The 
detailed scope / conditions of audit will be communicated to selected auditors 
for acceptance. 

1.  Eligibility criteria 

I.Applicant should be a members of the Institute of Chartered Accountants  

II.The Audit firm should be registered with ICAI for not less than 5 years. 

III.Chartered Accountants should have sufficient experience of bank audit work. 

IV.Applicant should be either a Partnership or Proprietorship firm. However,  
preference will be given to Partnership firm 

V. The firm / any partner’s of the firm should not have statutory audit assignments for 
any branch of Dena Bank.  

VI.The firm’s office should be situated in the same city as that of the branch under 
concurrent audit as far as possible so that senior partners will devote sufficient 
time at the branch. 

VII.  The firm has to disclose if it has been debarred/ delisted by RBI / Dena Bank in 
the past or any disciplinary action has been initiated by ICAI against any member 
of the firm. In such cases, the firm is not eligible for appointment as Concurrent 
Auditor 

VIII.   Firms having DISA / ISA qualified partners and concurrent audit work experience / 
other types of bank audit experience may be preferred. 

IX.  Partner of the audit firm should visit branch for minimum 2-3 days in a week and 
other audit staff has to attend the audit on daily basis. 

X.   A declaration is to be obtained from all the Chartered Accountant firms entrusted 
with the Concurrent Audit that none of the partners in their individual capacity or 
through allied and associate firms are directly or indirectly involved in concurrent 
audit or Statutory Audit of other branches of Dena Bank. Sub contracting is 
strictly prohibited and will be liable for immediate termination of assignment. 

XI. Bank reserves its right to review the appointment at any point of time and if 
necessary and can cancel the appointment without any notice in case the firm 
fails to  adhere to scope of audit, reporting schedule or fails to report any serious 
irregularities. 

XII.    The firm should not have refused any assignment allotted by the bank in the 
past. 

XIII.  The Auditors should have Computers, Office Premises, and Telephone etc and 
also adequate and experienced staff staff. 

XIV. Concurrent Audit assignment for branches having advances less than Rs 100 Cr 
would not be given to audit firms having more than two other concurrent audit 
assignments  on hand. 

XV. The Audit firm should not have their clients enjoying credit facilities with the 
branch for which they are applying. 

XVI. Auditors should not have been disqualified under section 226 of the Companies 
Act, 1956 to accept this appointment. 

 



Other terms of reference  

I. In addition to audit, the auditor will also be required to make an assessment of the 
Risk Profile of the Branch on a quarterly basis based on structured rating 
methodology. 

II. The allocation of branches to the auditors will be purely the prerogative of the 
Bank. 

III.  The concurrent audit firm would furnish the name and qualification of the persons, 
who shall be conducting audit in the branch, to the Bank before commencing audit 
assignment and such persons will have to continue for all the month. 

IV.  The concurrent audit firm will undertake that they will not sub contract the audit 
assignment. 

V. The concurrent audit firm will not lobby directly or indirectly for considering any 
credit proposals of their friends/ Relatives / Clients / non clients of the Bank. 

VI. Concurrent Auditors will not be given any other assignment by the bank during the 
period of concurrent audit except D2K certification. 

 

2. Period of Appointment  

           The period of concurrent audit assignment will be for ONE YEAR only. On completion 
of the year, if the performance is found satisfactory, they might be continued for further 
period of another one year at the sole discretion of the Bank and on satisfying eligibility 
criteria. During the period of assignment also, the performance of audit firm will be 
subjected to periodic reviews from time to time.  

  

3. Fee Structure 

1. The fee structure is decided and reviewed by the Bank from time to time. The fee 
structure prevailing at present is as under:  

Outstanding Advances as of 31st March of previous 
year 

All inclusive lump sum 
fees per month + 
Service Tax if any not 
exceeding 

Below  20 cr 9,000 
20 cr to <50 cr 11,000 
50 cr to < 100 cr 13,000 
Above 100 cr<500 cr 15,000 
Advances of Rs.500 crores  & above & Integrated 
Treasury Branch 

25,000 

Capital market Branch 10,000 
Service Branches / Asset Recovery Branches ARBs 7,000 

Service Branches 
8000-10000 
Depending on volume 

 
The above fee structure is all inclusive and no other charges/ expenses of whatsoever 
nature are payable by the Bank. The above fee structure is also inclusive of all 
certifications which the Bank may specify in  the scope of audit or by separate 
communication except IRAC related certification ( i.e. D2K certification ) for which a lump 
sum fee of Rs 2500 is payable for one quarter if the auditor is asked to certify it for any 
quarter. 
 
 



 4. Methodology for application: 
 

a. The eligible / interested firms should apply online only on Bank’s website 
i.e., www. denabank.com during the stipulated period only from 25.03.10 
to 15.04.10. They should not send the hard copy of application / annexure 
to the Bank without being called for. No correspondence / communication 
from the applying firms will be entertained by the Bank whatsoever till the 
Bank communicates selection (if selected) to them. 

b. The firm may furnish their choice of centres in descending order in the 
application in the website. 

c. An acknowledgement number for each completed application will be 
generated for completed application and the same will be displayed in the 
website immediately after submitting the application. This shall serve as a 
future reference no. for Bank / audit firm. The applicant can take printout 
of the completed / submitted application along with the acknowledgement 
number. 

d. Mere application by the audit firm for registration for empanelment in 
Dena Bank shall not entitle them for the assignment and Bank’s decision 
shall be final. 

e. The appointment / allotment of branches shall be based upon the 
availability of branches and number of audit firms in a particular area. 
Bank reserves the right to appoint any audit firm for concurrent audit. 

f. Upon selection of an audit firm for empanelment, Bank shall communicate 
the selection to such firms by way of e mail / letter. After receipt of this 
communication, the selected audit firms should send the application and 
copies of the registration certificate issued by ICAI, other 
documents/papers as may be informed within the specified date along 
with their acceptance letter. 

g. After receipt of application & letter of acceptance from the firms, Bank 
will empanel the audit firm for concurrent audit for the year 2010-                                                         
11, subject to correctness of facts in the application/annexure. 

h.   If the selected firms do not submit hard copies of the application and 
letter of acceptance duly signed by them along with other papers within 
10 days after receipt of communication from the Bank, their application 
will be rejected and no correspondence in this regard will be entertained. 

     I.  In respect of firms, which are not being selected, no communication                                                         
will be sent by the Bank and no correspondence will be entertained. 

j. Bank may conduct a workshop for the selected external auditors 
 for familiarization of concurrent audit process, methodology, scope of the 
audit etc. However, no Traveling Allowance/Halting Allowance or any 
other expenses incurred for attending such workshop by selected external 
auditors will be payable by the Bank. 

 
 

5. Methodology for conducting audit / reporting 
 
i. The audit team for conducting the concurrent audit at the branch should be 

led by the Chartered Accountant/Partner/Proprietor of the audit firm with 
experienced assistants as the work may warrant. 

ii. The proprietor/ partner of the firm has to attend the audit related work for a 
minimum 2-3 days in a week. However, the audit has to be conducted on 
daily basis and the other audit staff has to attend the audit work on 
minimum 5 week days. 

iii. The audit personnel should not be changed so that continuity and 
consistency is maintained.   



iv. If there is any change in the constitution of the firm during the period of 
appointment it shall be informed to the bank immediately 

v. Before commencing the audit the members of the Audit team should be 
properly introduced to the Branch In charge by proper introduction letter 
containing the specimen signatures and photo/s of the persons conducting 
the Audit duly attested by the partner / proprietor of the firm. 

vi. Auditor to be guided by Circulars, other guidelines issued by HO from 
time to  time and Manual of Instructions (which is in the branch 
custody) for conducting the audit of the branch. Soft copies of the 
important circulars, guidelines and Scope of audit will also be 
provided to the auditors. 

vii. Auditors have to conduct audit in CBS environment and have to get 
themselves acquainted with CBS application use. They will also be 
provided with access to CBS application for conduct of audit. 

viii. The report should be submitted as mentioned below on 
monthly/quarterly basis to the branch and the Regional Manager. The 
time schedule should be observed by the Auditors and Branch 
Managers concerned. 

    
a. Monthly Report (including e report by mail) covering important/critical 

issues. ( In a structured format ) 
b. Quarterly  Concurrent Audit Report in detail ( In a structured format ) 

 
 

i. Major thrust should be on spot rectification of the irregularities.  
 

ii. The concurrent audit work should be conducted on day-to-day basis. 
The team of auditors should note their observations in the daily sheets, 
which should be prepared in duplicate and handed over to the Branch 
Manager/Officials on a daily basis. 

 
iii.  The Branch Managers are expected to return the sheets duly attended, 

i.e. after noting the rectification done/steps taken for rectification by the 
branch within 2 days. On return of the same, the auditor shall discuss 
with the Branch Manager and un-rectified irregularities, if any, should be 
given back for rectification. This process should be continued till the 
finalization of the report at the month/quarter end. 

 
iv. The auditor should insist that maximum number of irregularities 

both minor/major are attended to and rectified during the audit 
period itself. 

 
v. At the time of finalizing the report, the auditor should incorporate 

all the un-rectified minor/major irregularities pointed out by them 
during the month in their daily sheet with the efforts made by the 
auditors and their team to bring such irregularities to the notice of 
the Branch Manager/Controlling authority/ respective Inspection 
Cell. 

 
 
 
 
 
 



6. Methodology for review of the performance of the auditor:     
 

The system of concurrent audit has been introduced mainly with the following 
objectives: 
 
a) To keep all transactions of the branch under continuous check so as to 

supplement Bank’s efforts to ensure a robust internal control system at the 
branch. 

b) To ensure that violation, if any, in the system and procedures of the bank are 
brought to the notice of the management immediately so that timely corrective 
and remedial steps can be taken and avoid repetition. 

c) To pick up and report early warning signals in right time. 
d) To report serious irregularities / fraudulent activities noticed at the branch. 
e) To ensure the quality of credit portfolio with due focus on credit appraisal, 

sanction, monitoring, recovery aspects etc. 
 

The Bank will evaluate the performance of the auditors at periodic intervals during 
the currency of the assignment of one year based on the following parameters: 
 
a) Adherence to daily attendance at the branch by proprietor / partner 2-3 days in 

a week and audit staff daily. 
b) Adherence to maximum spot rectification  
c) Adequacy of the coverage of audit areas and reporting, as per scope. 
d) Timely submission of monthly / quarterly report. 
e) Timely reporting of serious irregularities / early warning signals. 
f) Contribution to improvement in overall control / rating of the branch. 
g) Failure to detect and report any leakage of income as well as serious 

irregularities. 
 
If the performance is found unsatisfactory at any point of time, then the services of 
the auditors shall be terminated forthwith. 
 
In addition to above, the assignment will also be subjected to final evaluation 
before completion of the assignment based on a predefined methodology and the 
result of such evaluation will be used while considering further assignment to the 
firm in future. 
 

 


